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The counsel for the applicant submits that
the applicant will he satisfied if he is
allowed to stay at Rampur till the end

of April, 1994 to facilitate the

treatment
of his daughter and he is

Prepared to give
an undertaking that after APril, 1994 he

would abide by any order of transfer given
by the respondents,
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The applicant may immeidately make a
Tepresentation in this regard to
authority and on receipt of repr

~ such authofity may

the competent
esentation,

consider the representation -
of the anplicant Sympathetically within 5 period E i
of 1 month from the date of communication of |
this order, In case his Iepresentation is

down, the applicant will be free to
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Meanwhile, in case the dpplicant is continuing |
. in the present Post, he will be allowed to k>

continue in the same post. Copy of this order as

- well as a copy of the petition be given by the
BNV tice to Km, Sadhna Srivastsva who has taken
| notice of this case, ,




